Name of the Bank

Bank DEA Fund Code Number

Annex IX

Contact details for correspondence/ queries related to
DEA Fund Scheme, 2014

Sr No Particulars Contact Officer Alternate Officer
1 Name of the Contact Officer
2 Designation
3 Telephone No.
4 Mobile No.
5 Email Id

The above details may be forwarded by e-mail to dea.fund@rbi.org.in

Name:

Signature:

Designation of Officer:

Name of the Bank:

Place:

Address:

Date:

(Stamp of the bank)
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